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The petitioners in this case were appointed as

Assistants on ajd hoc basis in the Union Public Service

Commission. That bias cancelled on 18.2.1987 from 24.9.1986

to 22,5.1987. The petitioners 1 to 16 were indulged in the

Select List of Upper Division Clerks for the year 1981 and

the petitioner No, 17 was included in the Select List for

the year 1982. The statutory rulss require 8 years of

approved service for consideration for promotion to the

cadre of Assistants, The petitioners have approached the

Tribunal for a direction to accord appointment to the

petitioners in the cadre of Assistants on regular basis

w.e.f, 29.12,1983, the date from uhich some of the officers

junior to them from other Plinistries have been a ppointed.

^ They-have further prayed for a direction to include their
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names in the Select List of Upper Division Clerks of the

year 1980 and to cancel the order dated 3«1,1985 by which

the names of the petitioners were included in the Select

List of Upper Division Clerks for the year 1981, They have

also prayed for a direction to uithdrau the orders issued

by Respondent No, 1 appointing the petitioners as Assistants

on ad hoc basis and to treat the period of ad hoc appointment

as regular for all purposes,

2, The principal grievance of the petitioners is that

their names should have been included in the Select List

of Upper Division Clerks for the year 1980, If this relief

is granted, they will be entitled to secure other consequentia

benefits for further promotion to the cadre of Assistants,

If the petitioners are not able to obtain a direction to •

include their names in the Select List of Upper Division

Clerks for the year 1980, it is obvious that they would not

be entitled to any of the relief referred to above,

3, So far as the question of inclusion of the names

of the petitioners in the Select List of Upper Division

Clerks for the year 1980 is concerned, the clear and categoric?

stand taken in paragraph 23 of the reply is that "In regard

to the contention of the petitioners that their names ought

to have been included in the select list of UDCs for the

year 1980, it is submitted that as sufficient number of

vacancies in the U.D, Grade in the Cadre of UP3C uere not
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available, there uas no question of their bein§ included

as such in the select list of 1980", In the rejoinder

filed by the petitioners this assertion of the respondents

is not denied. They have stated that if there uere no

thair inelusion in
vacancies justifying/the select list for the year 1980, then

they should hava taken steps in accordance with the circular

of 17-12-1981(Para 6), It is their case that their names

should have been sent to the Oepartroent of Personnel so that

their cases be considered for inclusion in the Select

List of Upper Division Clerks in respect of the other

departments where therewira vacancies. So far as this aspect

of the case is concerned, it is necessary to point out that

there is no praye^r of the petitioners that if there uere
^'^their inclusion in

no vacancies justifying/the select list for the year 1980,

in the alternative ue should issue a direction to the

respondents to send their names to the Department of Personnel

for being considered for inclusion in the select list of

other departments. There are no avei?roents in the petition

also making out a case for a direction to send their names

to the Department of Personnel in accordance with the

aforesaid Office Wemoranduro, The learned counsel for the

petitioners submitted that it is implicit in the prayer made

by the petitioners that the respondents are not §eting ;

in accordance with the said Office (Memorandum, He further

y/submitted that if there are no vacancies in the U.P.S.C,
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justifying the Select List of Upper Oiyision Clsrks for

the year 198D, they should act in accordance uith the
I

said Office Wemorandum and forward the names of the

petitioners to the Department of Personnel, This is no

doubt a clever argument, but it is stretching the prayer

beyond the limit. Hence, it is not possible to accede to

this request,

4, For the reasons stated above, this petition fails

and is dismissed. Np costs.
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